SCA FINAL - WRIT RISCN26669/2022_

Despatch No.:CPC-C-U/
Date:

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/SP_ECIAL CIVIL APPLICATION NO. 26669 OF 2022
(Converted from SCA/42839/2022 dated 27/12/2022)

HEMANT SHANTILAL SHAH ---- Petitioner (s)

/38

CARE OFFICE EQUIPMENT LTD. ---- Respondent (s)

To,

1 CARE OFFICE EQUIPMENT LTD. 2 VIKASH GAUTAMCHAND JAIN
~ GF 8, ZODIAC SQUARE 204 WALL STREET 1

BESIDES VISHAL MEGA MART OPP ORIENT CLUB
OPP GURUDWARA NR GUJARAT COLLEGE
S G HIGHWAY ELLISBRIDGE

AHMEDABAD 380054

S/KAMLESH DHIRAJLAL SHAH 4 FIROZ PIRBHAI SAMA
502 KALA SIDDHI APARTMENT / 402 MAYROSE TOWER
JODHPUR GAM ROAD B/S ELLISBRIDGE POST OFFICE
AHMEDABAD 380015 AHMEDABAD 380006

NATIONAL COMPANY LAW

()]

ySUDEEP SAMPATBHAI DASANI

288 NEW CLOTH MARKET | //‘ TRIBUNAL AT AHMEDABAD
RAIPUR } CORPORATE BHAWAN
AHMEDABAD 380002 1ST AND 2ND FLOOR

OPP ZYDUS HOSPITAL SARKHEJ
GANDHINAGAR HWY

VASNA TELEPHONE EXCHANGE
BHAIKAKANAGAR

SOLA AHMEDABAD 380059

Upon reading the SPECIAL CIVIL APPLICATION of the above named
Petitioner(s) presented to this High Court of Gujarat at
Ahmedabad on 27th day of December, 2022 praying to direct the
Respondent No. 6 ‘to deal with the contentions of the Petitioners
and record reasons while dealing with the same and etc...
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AND WHEREAS Upon Hearing
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ARTUN R SHETH(7589), ADVQCATE for the PETTTTONER(s) No. 1 = 2

The Hon'ble Court has passed the following order/judgement
CORAM: HONOURABLE MS. JUSTICE GITA GOPI

Date : 30/12/2022

ORAL ORDER

1 Heard Mr. Arjun R.Sheth, learned advocate for
the petitioners. Mr. Sheth has referred to order of the
Heon’ble Apex Court in petition for Special Leave to
Appeal (C) No.10911/2021. He submits that N.C.L.A.T. 1is
presently on winter vacation and there 1is no vacation
bench and thus has moved this Court. He submits that

none of the submissions made by the present petitioners
have been reflected in the impugned order and there is

no reasons given in the order; hence, petitioners are
before this Court.
2. It is stated that. the: N.C.L.A.T. will start its

sessions from Monday. Let the ' present petitioners move
N.C,L.A.T. on Monday. : '

3. In view of the = above, the present petition
stands disposed ..of accordingly. This Court has not gone
into the merits of the matter and all the rights are

reserved to the petitioners to agitate before the
concerned authority. :
In addition to normal mode of service, direct service

today is permitted.
(GITA GOPI,J)
Pankaj

ORDERS ACCORDINGLY FOR THE COMPLIANCE OF THE DIRECTIONS GIVEN BY
THE HON'BLE COURT IN THE ABOVE ORDER

Witness ARAVIND KUMAR, Esquire the CHIEF JUSTICE at Ahmedabad
aforesaid this 30th day of December, 2022

By the Court

C@M“Ba/b

FOR DEPUTY REGISTRAR

This chq Day Of December, 2022

Note:- This writ should be returned duly certified
within 2 weeks.
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; hat’the free legal services from the
e uthorltles, ngh Court Legal Services
dgal Services Authorities and Taluka Legal
Services Committees Fas per . .eligibility criteria, are available
to you and in case;yau are. eligible and;desire to avail the free
legal services, you“may contact any. of the above Legal Services
Authorltles/CommltteES : L

You are also informgd that 1f you de51re to negotiate your case
for compromise, you may.- ‘request: the court to refer the case to
the Gujarat High Court Medlatlon Centre
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